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M. S.R Setia, Adv.

S Mshra, Sr. Adv.

M. P
M. RS Dwi vedi, Adv.
M. A

ay Choudhary, Adv.

(for applicants)
M. Amit Kumar, Adv.

M. R N Keshwani, Adv.

UPON heari ng counsel

Two weeks’ tinme is allowed to file reply to the IAs.

(D.P. WALI A)
COURT MASTER

ORDER

(JANKI BHATI A)

COURT MASTER

the Court nmde the follow ng

Li st thereafter.



